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of Prof. Rep.
MR. SPEAKER: I have allowed you
under Rule 377. -
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When 1 have allowed you, why should
you do it like this? When I have allow-
ed you, why should you waste my
time?

SHRI MUKUNDA MANDAL (Ma-
thurapur): I have given an adjourn-
ment motion.

MR. SPEAKER: 1 have rejected it.
Yesterday, we discussed the same thing.
I have to do some constructive work.
I have got some economic problems to
be discussed in this House.

(Inerruptions)

MR. SPEAKER: You come and sec
me; not Ifke this. Calling attention—Shri
Charidra Pal Shailani.

(Interruptions)

AN HON. MEMBER: Not present,

MR. SPEAKER: This is very serious
problem. That day 1 had also mads a
remark abuot it. I have asked the Press
and made a request in this behalf that
we must have a coordinatcd approach,

I will request the Press to cooperate and
we must nip this evil in the bud.

T q; 9k 2w & fau ggwTs ggar
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This is a very serious problem, I
would like it to be tackled on a war foot-
ing.

SHRI HARIKESH BAHADUR (Go-
rakhpur): The Press is very responsible,
but the Government is not taking the
Press very seriously.

MR. SPEAKER: That is what 1 have
rcquested them, because they are so co-
operative. Calling attention—Shri  N.K.
Shejwalkar.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED UNEARTHING
DRUGS RACKET BY EAST

OF A SPURIOUS
DeLil PoLICE

SHRI N. K. SHEJWALKAR (Gwa-
lior): 1 call the altention of the Minis-
ter of Health and Family Welfare to the
following matter of urgent public 1mp-
ortance and request that he may make
a statement thereon:—

“Reported unearthing of a spurious
drugs racket by East Delhi Police on
. 24 March, 1982 and action taken by
the Government in the matter.”

THE DEPUTY, MINISTER IN THE
MINISTRY OF HEALTH AND FAM-
ILY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): Mr. Speuaker, Sir, the
Delhi Police laid a trap on March 24th
1982 on receipt of information that some
persons were indulging in the sale of
opium and spurious drugs and running
factories manufacturing  spurions drugs
and apprehended one Shri Nemi
Saran ‘Iupta, who was found to be
carrying 3 kgs. of opium and 4000
tablets labelled as Mandrax..

On interrogation of Shri Nemi Saran
Gupta the Police have fournd that his
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{ather Shri Jagdish Parshad and one
Shri Kishan of Shanti Mohala, Gandhi
Nagar are jointiy engaged In smug-
gling of narcotics and are also running
a factory in the house of Shri Kishan
where adulterated medicines are being
manufactured and stored.

When the house of Shri Kishan was
raided by the Police four persons
namely, Sarvashri Ram Kishan, Pra-
deep Kumar, Asha Ram and Sudhir
Kumar were found working in the
factory. The Police have reported that
they have seized an electric machine
being used for manufacturing tablets
with the aid of die affixed indicating
SPASMINDON on one 'side and INDON
ou the other side indicating the name
of the company; 30 printing block dies
indicating names of various medicines,
indication/direction of use, statutory
~warning of Schedule H drug, poison,
( made in Indja etc.; 22 rubber stamps
which indicated year of manulaciure
and expiry, batch number, price atc;
more than 30 different types of laceis
of popular medicines of various reput-
ed companies; about 10 lakhs tablets;
2 lakhs filled capsules; more than 50
thousand empty capsules: raw matecr-
ials, empty and filled tontainers etc.

The Police have registered cases re-
garding the recovéry of the opium
under the:provisions of the Opium Act
and the recovery of Mandrex under the
provision of Dangerous Drugs Act at
Seelampur Police Station, Delhi. A case
has also been registered under the
Indian Panel Code, Drugs and Cos-
metics Act and the Dangerous Drugs
Act at Krishan Nagar Police Station,
Delhi, regarding the recovery of drugs
medicines, printing blocks etc. Fu:rthev
investigations by the police are in
progress.

It has been reported that interroga-
tions of the accused have revealed that
the spurious drugs were being sup-
plied to 4 parties in Delhi, one partly
each in Haryana and Punjab and 2
parties in U.P. The officers of the
Delhi Drug Control Organisation have
raided the premises of the parties in
Delhi and found that out 6f four one

_stringent punishment.
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party did not exist. Samples of a
number of drugs from the three par-
ties have been collected and sent for
test. Steps are being taken to collect
some samples of the drugs seized by
the Delhi Police from the premises
which according to the Delhi Drug
Contro] authorty are unlicensed.

The Drugs Controller (India) has
intimated the nair 2s of the parties, out-
side Delhi, to the Drug Controllers of
U.P., Haryana and Punjab advising
them to take iminediate action in the
matter.

The mam’factu:e and sale of spuri-
ous drugs should be a matter of sertous
concern to all of us. As Hon'ble Mem-
bers would appreciate it is a clandes-
tine activity indulged in by aati-social
and unscrupulous persons who deserve
The Drugs and
Cosmetics Act which regulates the
import, manufacture and sale of drugs
is essentially a legisiation intendeu to
monitor and control the activities of
drug manufacturers and dealers. The
control over the indigenous manufac-
ture and sale of drugs is exerciscd by
the respective State Drug Control Orga-
nisations and the problem of spurious
drugs has to be tackled by them and
the Police, '

Delhi Administration have an Intell-
gence Cell in their Drug Control Orga-
nisation for tackling the problem of
identification and sale of spurious
drugs. Intelligence-cum-Legal Cells
have aiready been set wup in some
States. Others have been advised to set
up similar cells with a view to com-
bating this evil effectively,

The Government also intend to
amend the Drugs and Consmetics Act
to provide for stringent punishment to
those who indulge in manufacture and
sale of spurious drugs.

MR. SPEAKER: They are not only
criminals, they are murderers.

o) Trw fawrs q@ary (g9 )
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SHRI N. K. SHEJWALKAR: 1 am
very much thankful to you for admit-
ting this important Cailing Attention
Motion. I could see the anxiety, which
you are showing and which everybody
including the Ministers is having for
action against such sort of criminals.
Actually, as you said, it is murdering.
It is nothing short of murder and this
murderous activity is going on. I
must say—the hon. Minister will ex-
cuse me for saying that—that the
Government does not seem to be taking

this matter seriously. The hon. Minis-'__
has come

ter, the Cabinet Minister
now, that is very good.

In the statement itself it seeins that
» the responsibility is tried to be shifiec.
On page 3, bottom they say:—

“The confrol over the indigenous
manufacture and sale of drugs is
exercised by the respective State
Drug Control Organisations and the
problem of spurious drugs has to
be tackled by them and the Police.”

It is the joint Tresponsibility- of the
Government to stop such an activity.
Ot course, now the Delhi Police have
been successful in catching hold of a
few persons. But I am not revealing
any secret when I say that this is an
activity which is going on for long, ever
gince the Act came into force. I am
not going into that. But a question
was put in 1980 in this House by one
of our Members, Shri Nahata. He
asked: '

“(a) How many cases of spurious
drugs were detected during the last
three years State-wise; and

(b) What steps and actions have
been taken for penalising and pre-
venting manufacture and supply of
spurious drugs?”’

I may be wrong, but I feel that there
is no seriousness on the part of the

. would be Rs. 10,000.

S — -y e e - .

etc (CA)

Government, because a prototype reply
was given. Some 12 points were given
regarding the steps taken. The same
question was put by the hon. member,
Shri Shamanna, in April, 1981. Word
for word the reply was the same as
given in 1980. The only difference was
that while in 1980 the numbering was
in Roman, in 1981 it was in Arabic!
But exactly the same thing was re-
peated. Does it show seriousness? If
I may recall, 4 or 5 cases were reported
regarding Kanpur, when spurious glu-
cose was given to some patients and
they suffered in the hospital What
has happened to those cases? Every
time—and in February also—the
Minister disclosed on the floor of the
House that stringent action would be
taken and punishment would be in-
creased. Yesterday also he was pleased
to declare that the minimum punish-
ment would be five years and the fine
But what has
been done till now? I want to know
how many people have been prosecuted
successfully up till now and what has
happened to the Kanpur case. I want

- to know what you have done. We

want to know how many cases have
been tried by you and how many cases
have been finalised.

the Medical Institute

Recently in
itself....

MR. SPEAKER: 1 would like to
have the indulgence of the 1}louse.
This is a very serious matter and
there is always gossiping all arouncd.
I would like the attention of the House;
please, order. If you have to talk,
please go out and talk.

SHRI N. K. SHEIWALKAR: There
is a patronage to killer glucose. In the
Al India Medical Institute, giucose
with fungus was supplied. You kaow
that at the very serious moment, when
the patiént is on the death bed, then
only such medicines like glucose are
given to the patient. But glucose con-
taining fungus was supplied. It was
revealed that the label was of 6th
December. On 21st of December, it was
supplied to the store and it was taken
up for treatment on 26th December.
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No action has been taken up till now.
The doctors have to hang a poster in
the hospital saying that there is a
killer glucose! If this is happening, how
is action being taken? How can I say
that the Government is taking the
matter seriously? In February in the

reply given to the House, the Minister .

?sald that the Central Council of Health
/ has given certain recommendations.
What are the recommendations, we
do not know even today. The reply
which has been given, is a casual one.
This reveals npothing more than what
the press says. In February, they said
that CCH had given certain recom-
mendations. How much time will you
require for implementing those recom-
mendations? If they are serious, they
must al least take the House into con-
. fidence. Why do they not put the
Report on the Table? Let it be debat-
ed here so that Members may give
$hme sueful suggestions. For example
I wouid like to give some suggestions.

They say that the tablet making
electric machine has been found there.
What about other things? They have
io prepare the substance first, then con-
tainer, capsules, tin foil on whicn they
have to print the name of the tablet.
From where does that machinery
come? Can they not put a check on
the company which is manufacturing
these machines? <Can they not trace

ﬁjhis company?

»

The gentleman was caught while
*/earrying opium. During interogation
he revealed that his father ang others
are doing such things. I have seen
{the press report. His father has not
been arrested as yet though his son
says that his father and his partner
are manufacturing spurioug drugs. I
do not know whether he is abscond-
ing or he is having some patronage of
some persons. "I'hey say that the Drug
Controller has intimated the names of
parties outside Delhi to the Drug Con-
trollers of Punjab and Haryana, as if
they are wailing fo feceive the police.
Why did the police not go there im-
m‘rdiately?
I pointed out the case of Dawson
Company which gupplied the killer glu-

etc (CA)

cose. This has not yet been black-
isted. It is still supplying glucose to
hospitals. -Their duty was to go im-
mediately and seize the goods and
arrest those persons. Their major sup-
plies are to the Government hosnitals
where all these things are happening.
Today, many of us do not take medi-
cines from the hospitals. We prefer
to take medicines from outside be-
cause nobody believes that the medi-
cines supplied by the hospital are
genuine. The major offence is com-
mitted in the hospitals itseisf. In this
murdering activity, dIl these hospitals
are involved. Therefore, my submis-
sion is that you should really be seri-
ous about it.

One genfleman Mr. Gyan, who they
claim, is the informer, has not yet been
arrested. He ig the informer. He is
not arrested, because they want an
approver. Approver for what? For
having evidence. Evidence for what?
In spite of having a big machinery for
checking spurious drugs, to collect evi-
dence they wanf an approver. Why
should they want ar approver for such
a thing? Because, without evidence
the cusprits cannot be punished. When
you have seized tonnes of medicine,
drugs, which were found lying there, is
that not evidence? -

 So, I want to know how many cases
nave beenfiled up till now. What has
been the result? Who are the parties
to whom these drugs have been sup-
plied? What action has been iaken in
the glucose case in Kanpur and in the
All India Institute of Medical Sciences?
Will the hon. Minister 1let us know
whether the recommendations of the
guidelines laid down by the' Central
Council of Health will be laid on the
Table of the House?

Then, what about the amendment of
the law? All these things should be
made clear. Then, the law being what
it is today, even if you provide strin-
gent punishment, where I am with you
—even if you provide the punishment
of death, T will be with you-—that will
not solve the "Problem, because the
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fault lies elsewhere. The machinery is
not workKing propériy. That is the
difficulty. Unless and until....

MR. SPEAKER: The hon. Minister.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): The hon. Member has
raised many issues, right £from the
recommendations of the Central Coun-
cil of Health till the glucose tragedy
in Ranpur and in the All India Insti-
tute of Medical Bciences. I may in-
form the hon. Members of this House
the salient features of the recom-
mendations made by the Central Coun-
ci]l of Health, at its Seventh ineeting,
held in June 1981. They are:

1. The Sfate should draw up a time-
bound programme for re-organising and
strengthening the Drug Control Orga-
nisation, recommended by the Council
at its earlier meetings held in January
and October 1978, viz. (a) appoint-
ment of technically qualified and ex-
perienced whole-time controllers; (b)
appointment of adequate number of
drug inspectors and supervisory
staff on reasonably attractive salary;
(c) the establishment of a well-organi-
sed drug testing laboratory capable of
testing all "cafegories’ of drugs; (d) a
legal-cum-intelligence  wing, suitably
equipped for unearthing the manufac-
ture and sale of spurious drugs and
for processing legal cases.

2, The State should provide adejuate
funds for implementing the above time-
bound programme.

3. The States that have availed of
Central assistance for establishing foed
and drug laboratories should take steps
to ensurz that those laboratories start
functioning by providing adequate staff
and adequate money.

4. The State Government should ex-
ercise siringent control over the licens-
ing of new drug units with a view to
reducing proliferation and ensure that
only units with adequate facilities and
competencé are Iicensed.

5. The Stdtes should carry out a
concerted drive against the manufac-
ture and sale of spurious drugs, parti-
cularly #1 the semi-urban ang rural
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areas. Proseculion should be 'aunched
against persons indulging in these
activities,

The Ministry of Health had written
to the State Governments, requesiing
them to implement the resolution
passed by the Central Council of
Health. From the response receive.
from the State Governments and Unricn
Territories on the action taken to im-
plement the resolution adopted by
the Central Council on 8-10-1978, it is
seen that barring the States of Mahau-
rashtra, Gujarat, Tamil Nadu, Kerala
and Karnataka, which have taken
steps to streamline the drug conirol
machinery, inciuding the setting up of
drug testing laboratories, the other
States are yet 1o.sireamline their drug
control machinery, 6n~ the lines sug-
gested by the Central Council of
Health. ] have written to and my
Ministry has also reminded, the other
States to follow suit in this case.

The hon. Member said that my reply
in this case is very casual. I am sorry
he has not been able to understand
the meaning of my reply, which the
House has just now heard. He wanted
to know abou! the Kanpur tragedy, the
death of about 20 children in that
hospital, which had happened between
1970 and 1972 by injection of glucose.
The person who was manufacturing is
prosecuted and the matter is still pend-
ing in the court. (Interruptions). That
is still pending in the court.

SHRI JAGDISH TYTLER (Delhi
Sadar): He should have been hanged.

(Interruptlions)

SHRI RAM VILAS PASWAN: Is the
culprit in jail or outside the jail?
(Interruptions)
SHRI B. SHANKARANAND: Sir,
this is a matter which is pending in

the court and I do not want to com-
ment upon it.

SHRI MANI RAM BAGRI: We want
to know whether he Is in Delhi or out-
side Delhi.

SHRI RAM VILAS PASWAN: Why -
have you not arrested him under the
National Security Act? What is your
responsibility?

(Interruptions)
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SHRI B. SHANKARANAND: That is

the reason why we are coming before
the House with an amending Bill
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it is already in the Court.
(Interruptions)

MR. SPEAKER: That
bYought to his notice.
(Interruptions)

MR. SPEAKER: It is all right now.

has heen
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SHRI RAM VILAS PASWAN: Sir,
you are in the Chair.....
(Interruptions)
* i
Qq¥ay WEEE : W Fi & AT
7€, s v afen | ... (suadiR) ..
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SHRI B. SHANKARANAND: Sir, I
share the concern of you and the con-
cern of the House in this case and we
are coming before the House really
with an irftention to provide deterrent
punishment to such offenders. These
people are commiting crime zgainst the
society. They do not deserve any
sympathy and I share the view with
the House that we have to provide cer-
tain measures to prevent this.

MR. SPEAKER: The House ig with
you in this.

SHRI JAGDISH TYTLER: Till such
time as the Act is amended, the Na-
tional Security Act can be used.

(Interruptions)

SHRI RAM VILAS PASWAN: Sir,
you give your ruling,

REqe] Agias @ A9 gar ai f@w
o7 F o AT FE 7

SHRI CHANDRAJIT YADAV (Azam-
garh): Why' is the Minister hesrtating?
At least he can say that this is a good
suggestion.

MR. SPEAKER: I think he should
use whatever powers are with him.

(Interruptions)

BHRI EHANDRAJIT YADAV: Sir,

in such cases he should use that This
is a very serious matter.

W\ TAo o AAANHT | (AFTRT
ot ug Far 3 fF dw w7 v v
W ATAT FF FAT L L (34awA)
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Y TR fasm™ QAT 0 9E @
fast-wmre T & sl F0 WK
@ A/t ® | ... (SGEEA) ...
SHRI B. SHANKARANAND: Sir, I

have heard the Menibers and know
the feeling of the House in this case.

SHRI MANI RAM BAGR!: Then
what will you do?

SHRI B. SHANKARANAND: Regard-
ing the hon. Member's sweeping re-
mark that nobody bglieves in the hos-
pitals and their treatment, this very
House, .+« . (Interruptions).

j'a:fr AW A ZGEHT H9
i AX 1 AT [T FT AMQ
frgrew ug T & fe e -
fel e & = a1 g=feu

MR. SPEAKER: Nothing will go on
record without my permission.

IEEY Sft #OS ¥ e &, R
LI B

ft FTW a® . T W A
FoFe I ¢ 7 womme #Yow
frT®Ig | W9 SS9 I@Fi Bl al |

MR. SPEAKER: Let me conduct

the debate. Please sit down,
(Interruptions)

Please sit down.
i Sgiv ISAT @, S9FT HI
Saw &S

SHR]I B. SHANKARANAND: This
House on many occasions has discus-

sed about the rush of patients and

created hospitals, This itself shows

that the people do believe in our hos-
pitals and they rush to the hospitals.

T WO AT |9 HTOE
T FTE )

¥lo TNex wATH qvad (Har-
R) : Aww femfEd o=
(swaema) ...

SHRI B. SHANKARANAND: Let
us not.
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SHRI N. K. SHEJWALKAR: I want
to put a question. Regarding glucose
there are cases. Now he has come to
the other point. He has not said any-
thing about the Indian Medical Insti-
tute, T have specifically asked about
gloucose. . . . (Interruptivons) . ...

WEIN WENIL ©  HF AT 43 ATEF |

35 qQaq T

SHRI N. K. SHEJWALKAR: I am
sorry.

wsaet Mg . A W1 I Q

g1 q TATREl B AT FCIWRE |
) SHRI B, SHANKARANAND: 1t is
better not to pull ‘down our hospital
treatment and the doctors. They are
working day and night, attending the
patients, Please do not do anything so
that their morale is not bogged down,

MR. SPEAKER: We are talking
about the drugs.

A4 HM U

SHRI B. SHANKARANAND:
About the All India Medical Institute
my information is that out of 610
bottles of the particular batch of glu-
cose supplied to the Institute, 606
were used without any adverse effect.
I am just sharing my information
with the House. T am not commending
anything,

SHRTI CHANDRAJIT YADAV: Ne
gative. Whether there were any use
ful.....,

SHRI B. SHANKARANAND; Sam
ples have been drawn and Delh!
Drugs Control authority is looking into

it,

ff TR frq qrewtA . @@ Sy
I AHAT ISTAT AT g, TG AW
¥ 5@T & | IRT T QIR FT
% &
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SHRI B. SHANKARANAND: I am
not saving anybody, (Interruptions).

MR. SPEAKER: He would not save

anybody. . '
(Interrupftions)

SHRI B, SHANKARANAND: The
matter is with the Delhi Drug Con-
trol authority. I am awaiting their
report. The moment I receive the
report, I will take whatever action is
necessary. (Interruptions)

MR, SPEAKER: Not to delay it.

SHRI EBEDUARDO FALEIRO (Mor-
rougao): You have really adverted the
House to the crux of the problem
when you said—that is not a question
of legislation, alone or_it is not mainly
a question of legislation, but it is a
question of imprementation of legisla-
tion. It is a question of will-political,
administrative and judicial.

My hon. colleague had asked a
question from the hon, Minister. I am
sure of hig good will and all his good
intentions. He was asked—‘how rnany

cases were filed and what was the
result- of th® prosecution? Possibly he
doeg not have the data. I will just

give the data.

Despite the provision of minimum of
one year jail and maximum of ten
years jail which is the present previ-
sion, for the manufacturer of spurious
drug, not one person has heen sentenc-

-ed to more than three years imorison-

ment. Indeed often person: convicted of
the offence has been imposed imprison-
ment until the rising of the court. You
can imagine! As you have rightly said
the merchants of death—these people,
they are given thig compliment, are
being detained in court to grace the
court with their presence wuntil the
rising of the court. This is realy a
question of political will, administra-

tive will and judicial will,

I have complimented the Minister.
I compliment him again, because as
early as in December, 19081,

» As early as December, 1981, the
Minister had written a letter to all
the State Governments who are res-

7 mEmwE A a & aEw Y A =R
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ponsible for the implementation of
Lhese laws, impressing upon them the
five imporiant decisions taken by the
Central Council of Health gnd Family
Welfare to combat this problem. This

is the point demanding Ilaying it on
the Table of the House.
(1) Appointment of adeguate

number of Drug Inspectors;

(2) Establishment of well organis-
ed analytical laboratories for test-
ing of sample drugs;

(3) Establishment of an Intelli-
gence-cum-legal Wing for tracking
down spurious drugs and mainten-
ance of close liaison with the con-
sumer group, medical profession
legal profession and members cf the

public.

I would like to know from the hon.
Minister that after this letter of 30th
December, 1981, what has been the
reaction and steps effectively taken
by the State Governments. Because,
whatever was mentioned by him was
even before this letter. Now, what
has been done after this letter? That
will show where the political will and
administrative will lles or the absence

of it.

In this House, again and again, we
have adverted to the manner in which
the multi-nationals dumped their pro-
ducts, very often of inferior quality
and dangerous drugs in thig country,
We are very consistently and strongly
wanting to put an end to this drug
colonia] and we want, without any

reservation, to encourage indigenous
dr:ug industries. While saying so
without any reservation, I wouli

ljlfe' to draw the attention of the
Minister that there are infinitesi-
mal percentage of small scale in-
_dustries, which are actually cottage
industries, with an investment of
about Rs. one lakh and operating in
some arcas like Shadhara  specifically
whgre they produce spurious drugs
which cause death. Very often, it does
no!: ‘aet at all. From the reply of the
Minister. Y fhink, he was really not
concerned with the drugs which do
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not act but concerned only with the
drugs which kill, If the drug does rot
act at all, apparenty, it is equally
dangerous. Because a man who goues
on taking the drugs.from a Govern-
ment hospital or the hospital with
the CGHS, it is these organisations
who very often purchase these drugs
which have no effect at all. On2 can
g0 on laking these drugs, nothing is
going to happen because the guantily
of drug is in infinitesimal there. The
drugs they take do not cure at all.
The hospitals are the hunling grounds
or fertile grounds for those drugs.
They get it in bulk and in large quan-
tities and also it disappears very soon
because of large consumption,

I would like the Government to lell
us whether the policy of the Govern-
ment hespitals is accepting always the
lowest tender without any concern for
the quality. Quality should also be
given criteria because merely Llaking
“what the cheapest is not enough since
the cheapes{ should also conform to
the minimum standard of quality and
effective use.

I would like the Government to
keep an eye. I do not want to cast any
aspersion, But I would like them to
keep an eye on the Purchase Com-
mittees in the Government hospitals.
We -know that’ sdme companies oOf
dubious reputation go on distributing
sarees, refrigerator, stainless steel and
all types of incentives to buy  their
products and recommend their drugs.
Will the Governmenl keep an cye on
these Purchase Committees and to see
that they conform the standard which
is required.

I would like the Government to tell
us what are they going to do about
the men who have been caught, and
strengthened with so much of evi-
dence. The Government should take
strong action and he should rot be
allowed {o go free al the cost of the
country and dangers of the life and
freedom of the people. "Will the Go-
vernment reply to this point and
really give us a demonstration and
make it clear to us of their commit-
ment ard interest in following it up

AVITIINWSL Y IO Yo
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and doing something positive and coun-
crete?

SHRI B, SHANKARANAND: Sir,
the hon. Member gave the facts and
figures about the people who  were
tried in the court and prosecuted and
very often let off with small punish-
ments and that really strengthens the
move and the intention of the Go-
vernment in bringing forward an
amending Bill which, inter alig, I
should say is the main feature of the
Bill that we are bringing before this
House. One of the salient features of
the Bill is that we are going to intro-
duce the definition of “spurious drugs”
in the Act which at present is not
there. The second amendms2ant is
tha{ the Central Government is sought
lo be given the power {o prohibit im-
port, manufacture, sale or distribution
of drug which is considered injurious
to health or ineflective, as the hon.
Member said. This is what the Go-
vernment intends to do.

44

Another most Important gglient fea-
ture ig the scheme of penalties that
is being m dified on a rational
The minimum and maximum penal-
ties are being provided for serious
offences. The penalty provided is
the minimum of three years imprison-
ment and the maximum of five years
imprisonment. ...

SOME HON. MEMBERS: No, no.

SHRI B. SHANKARANAND: But
‘we know the views expressed by the
Memberg *of Parliament—and it will be
considered al the time of the discus-
sion of the Bill

off  mwExw quy : fafewest
gl Tad g 3, |
oY Tm fawiE areaIR . AWEd

fenfed; vae & wwea A9 SEHE
9T A TG WE N

HEYET WA © T dw.9ed al
AT =fgm

You take the consenSus of the
House and act accordingly.

SHRI B. SHANKARANAND: It
is the House that will pass the Bill,
not the Government,
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DMR. SPEAKER. It is recommended
to you by the House. Without an ex-
ception, you tell me, any hon. Member
is objecling to that? The whole House
wants you to be very strict.

SHRTI B, SHANKARANAND. We
want to provide a deterrent punish-
ment.

SHR] JAGDISH TYTLER: We are
very happy with your words, Sir.

¥lo URA#Z HATU IATH. . 79 7
fefe: /e & sy oo faoe
e WA JE A | HTS ZHH AT g
31 B9 THFT W@FE F 8 |

oA WITT

T g
SHRI B. SHANKARANAND: I am
happy that the move of the Govern-

ment is supported hy all sections of
the House,

MR, SPEAKER: That
your hands.

Tl o FC AA

strengthens

SHRI B. SHANKARANAND: Ano-
ther salient feature is that a provision
is being made for certain offences
punishable under the Act nol exceed-
ing three Years to be tried in a
summary way. We are providing a
provision for a summary trial in the
Act. These are the salient features of
the amending Bill with which I will
come before the House.

Another thing that the hon. Membuer
asked was about the Kanpur case. It
is pending in the court; the matter is
sub judice. So, I do not want to say
anything more on that,

SHRT N, K. SHEJWALKAR.: Sir, I
want your protection., When did they
file it? Leét us know at least that.

SHRI KRISHNA KUMAR GOYAL
(Kota): When did you file the chal-
lan in the court as far as the Kanpur
case js concerned?

SHRI B. SHANKARANAND: 1 do
not have the details,

ete (CA)

SHRI G. M. BANATWALLA (Fon-
nani): Mr. Speaker, Sir. we will never
be able to find words adequate to con-
demn most strongly the heinous crime
as you have pointed out, of manufac-
ture and sale of spurious drugs. You
have very rightly pointed out that the
murderers are at large and there can
be no mercy whatsoever to them.,

Before I put any questions, I must
also say that the Delhi Police deserves
every credit for having unearthed this
racket. This racket is one of the Lig-
gesl in recent times. But here I am
constrained to remark that the reply
that we have got today from the
Health Minisler does not credil what-
svever (o the Heallh Minister. 1t may
do a lot of credit to the Minister of
Home Affairs, Giani Zail Singh, But
as far as the Health Minister 1s c¢on-
cerned, thig reply is such that one
hangs down one’s head in shame.

No doubt that the Delhi Police was
very active. But what was this Drug
Conirol Adminisiration doing?

I have been carefully reading this
statement as to what the Drug Contrel
Administration in Delhi is doing. I
found only two thThgs to their credit.
The Drug Control Administration, we
are {old at p. 3 of this statement that:

“As far as the Telhi Drug Con-
trol Organisation is concerned, they
are taking steps to collect zamples
seized by the Police in order to test
them.”

That is the work, the great work,
that even the Intelligence machinery
of this Drug Control machinery has
done,

The second great step that they had
taken hats off to them. T am conly

- having a cap which I cannot raise—

is thnt these Drug Controllers here
have intimated the names of the par-
ties (o those who are outside Delhi,
namely the Drug Corntrollers of "U.P..
Haryana and Punjab. This shows the
dismal working of the Drug Control
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Administration that we have here in
Delhi itself.

In the present case, it is not the In-
telligence machinery of this Drug Con-
trol Administration that has come into
the picture. We are told that the Delhi
Administration has an Intelligence
Cell in the Drug Control Organisation
for tackling this problem of identifica-
tion and sale of spurious drugs.

But then this factory that has been
unearthed must have been in existence
since long.

SHRI B. SHANKARANAND: How
do you know?

SHRI G, M. BANATWALLA: .00k
at the large-scale activity. This is the

attitude that is there from the Hon.

Minister of Health, Look at the large-
scale of racket that has been unear-
thed. They have themselves said that
10 lakhs of tablets were fouwnd. 2
lakh filled capsules, more than 50,000
emptly capsules, raw material and then
rubber stamps and machines and so
many different types of labels and so
on and so forth,

What has the Intelligence machin-
ery been doing all along?

Now through some method or the
other, through an informer, the Delhi
Police got some information. They
acted on that information and that
has already been pointed out. There is
hardly more than one arrest. How has
this factory been working?

Who was giving them the electri-
city?
What was happening all this time?

What was the Intelligence machin-
ery doing?

The question was already put by
the Hon. Member Shri N. K. Shejwal-
kar, But, I must say that the reply
has been evaded.

I must ask the Government to6 in-
form this House as to how many raids
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were conducted by the Intelligence
Cell with the help of Police. As a
result of the working of the Intelli-
gence Cell, how many raids have been
conducted in the years 1980 and 19817

How many prosecutions were laun-
ched?

How many convictions were obtain-
ed?

What is the percentage of cases in
which convictions have been obtained?

The Hon. Minister has just now re-
marked that the simpler punishments
that these criminals or murderers got
from the court is a deterrent in the
functjoning of the Governments oI
States.

But then, as we know, a court hes
to go according to the case that has
been presented before it. It depenas
much on the efficiency of the prosecu-
tion. If the prosecution does not put
the seriousness of the case and every-
thing before the Court, the court by
itself cannot take cognizance of it. It
goeg according to the evidence, ac-
cording to the seriousness, according
to the figures and the method with
which the prosecution has been con-
ducted in the court. Therefore, I would
like to ask the Government, if strin-
gent punishments were not being
awarded by the court, what review of
the method in which the prosecutions
have been conducted has been made
by the Government themselves. Cases
drag on for a long time and in the
meantime, the factories go on, the
manufacture of spurious drugs goes on.
Today also we are not being told as
to what is the fate of the factory that
has been unearthed. I would like to
ask the hon. Minister in how many
cases the National Security Act has
been invoked. This Act is meant only
for Banatwalla and others; I know:
it is meant only for Those who work
in the social field. There has been a
lot of abuse of this Act. I appeal to
the Government to invoke the provi-
sions of this Act in a fair manner to
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déal with these murderers, as we have
said, who are at large.

Then this Intelligence Cell in the
drug control administration is not to
be found in several States. Let the
hon. Minister tell the entire country
through this House as to which are
those States which do not have the
Intelligence Cell and what will be
done in order to see that they have the

Intelligence Cell

It has been rightly pointed out by
hon. Member Shri Faleiro that the
question is one of political will and
implementation of the Act. The need
is for streamlining, an immediate
streamlining of the drug control
machinery. There is a provision about
inspectors. the inspectors are required
to be B. Pharms, What are the quali-
fications laid down for the Drug Con-
troder? In U.P. the Drug Controller is
an IPS officer. In Madhya Pradesh the
Drug Controller is an IAS officer.
When persons ignorant of drugs, igno-
rant of the process of manufacture of
drugs, are put at the helm of adminis-
tration, what else can be found but 2
flourishing trade in manufacture and
sale of spurious drugs?

Then there is an important guestion
about the drug testing laboratories.
There gre the State Drug Testing L.abo-
ratories and then there are the Refer-
ence Laboratories. We have these two
different Laboratories the State Drug
Testing Laboratories and the Refer-
ence Laboratories which act as an ap-
pellate pody. You will be astonished
to know that, when these laboratories
test any particular sample, there is a
wide variation in their conclusions;
there are wide variations in the con-
clusions adopted by a State Drug Test-
ing Laboratory and a Central Refer-
ence Laboratory. The variation is to
the tune of 40 to 50 per cent. What
is being done in this regard? These
are various loopholes of which the
murderers at large, the manufacturers
of sprurious drugs, take advantage.
What serious attention has Govern-
ment paid {o this particular point?
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We have been told and we know
very well—this is my charge—that the
authorities adopt a patronising atti-
tude towards the gale of these spurioug
drugs. In the case of the Al India
Institute of Medical Sciences, it has
already been pointed out, it was not
once, it was not twice, it was thrice,
that fungus was discovered in the
glucose that was being administered
to the patients, and repeatedly it was
found that these were supplied by the
same firm, Dawson, whose name has
been given. Why this patronising atti-
tude towards this irm? Is it or is it
not a fact that many hospitals prepare
their own glucose? Is it or 1s it not a
fact that the AIIMS has sufficient
facilities to prepare its own glucose?,
Then is it or is it not a fact that de-
liberately the Institute is not preparing
its own glucose in order that the
authorities may continue to patronise
this particular irm? The UP Govern-
ment is also buylng spurious and sub-
standard drugs from certain firms.
Need I mention the case of Grovers?
Will the Government go into all these
things, find out and apply their mind

13.00 hrs.

MR. SPEAKER: Please sum up
now.

SHRI G. M. BANATWALLA: In
deference to your wish, Sir, 1 shall now}
conclude. The matter is such that it
does need serious consideration of the
various points I have raised ana T
hope the Government will give a cate--
gorical reply to all the points I have
raised and shake up the lethargy of
the Inteligence Cell they have in the
name of health and peace of our
country.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Will he again make such
a long speech as he has done?

SHRI B. SHANKARANAND: The
hon. Member has made a reference not
only to spurious drugs but also heads,
brains and shapes and, of course, along
with his cap. Had he known the pro-
cedure in taking samples from the
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drugs seized by the Police, perhaps he
would not have made such an
unfair comment. I only :ignore his
comment because he does not know
the facts. In this case the  Police
have seized the entire material from
the premises. There is nothing left
and if anybody—leave alone the Drugs
Controller—wants to draw gamples
from the articles seized by the Police,
he needs an order of the Court; other-
wise, no sampies can be drawn. This
is for the information of the hon Memn-
ber. That is why I say the hon. Mem-
ber has only the cap and not the facts.
.. ..(Interruptions)

SHRI G. M. BANATWALLA: The
point that I was making is that the
work that the Intelligence Cell ought
io have done has been done by the
Delhi Police. I think the hon. Minis-
ter who doeg not have even a cap has
nothing to understand the points that I
have raised.

SHRI B. SHANKARANAND: T will
only quote an example, Sir, if you ner-
mit me. When a case was being argu-
ed bhefore the courl. the lawyer who
was prosecuting or defending, whatever
it may be, was shouting, thumping the
tab.e and kicking the ground during his
argument and when the other lawyer
got up to reply, without making any
noise or sound he first began to stamp
the table, kick the ground and blow his
hands. The Judge asked, “what are
you doing?”.. (Interruptions) Sir, he
made an unfair comment on me and I
am entitled to say this. When  he
said that the Health Minister shculd
hang his head in shame, T mnst reply
in this way. This is what the lawyer
said, ‘This is the first part of my
reply. Now I will argue my case.’ and
then he sfartedq arguing his case.....
(Interruptions) The hon Member must
first know the facts before he talks be-
cause this is a very serious subjest weé
are discussing.

-

The hon. Member wanted to knpw as
to which are the States which nave the
intelligence-cum-legal cell in theit drug
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organisation. These are the. States,
Sir. Gujarat Kerala about which the
hon. Member is so much concerned,
Maharashtra, Karnataka, Rajasthan,
West Bengal and Delhi.

These States, of course, do not have
their organisations fully equipped. The
Stales which are well equipped and
fully streamlined are: Gujarat Kerala,
Maharashtra, Karnataka and Tamil-
nadu, (InterruptionsQq As tne hcn.
Member said, there are some Stotes
which do not have qualified drug con-
trollers. I have already written to
those States {o have fully equipped
drug controllers. This is for the infor-
mation of the House.

Now, Sir the pon. Member hag asked
about the details. I have written to
all The States which do not have quali-
fied drug controllers to have qualified
drug conirollers, (Interruptions) I am
telling you that 1 have already inform-
ed the Chief Ministers that this should
be taken into consideratlion. (Interrup-
tions). May Itell my hon. friend from
Gujarat that Gujarat has got the test-
ing facilities and also have the legal
and intelligence cells. (Interruptions)
Sir_ there was an unfair comment made
by the hon. Member regarding patranis-
ing attitude of the authoritieas of the
Institute. 1 may tell you that as far
as the All India Institute of Medical
Sciences is concerned, if there is any
truth in it, I am really going to take
steps and take action against those re-
ponsible.

*13.07 hrs.
[Shri Gulshar Ahned in the Chair]

Just now the hon. Member re-
ferred to U.P. Government,

SHRI N.K. SHEJWALKAR: Glucose

was taken three times from the very
same person.

SHRI B. SHANKARANAND: If there
is any shortage of drugs these are pur-
chased according to rules, (Inter-
ruptiors) the hon, Members should
gknow That’ the bulk drugs are pur-
chaseq by the <Chemicals DMiuistry
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threugh the D.G.S.&D. I do, not
mapufacture these bulk drugs. Where-

ver there is a shortage, on the spot, if*

they, are required, some authorities
are given to the hospitals. It is the
hospital committees which purchase
these drugs when they are required ur-
gently.

MR. CHAIRMAN: Now,
under 377. Shri Bheekhabhai.

Matters

13.08 hrs,
MATTERS UNDER RULE 377

(i): NEED FOR- SURVEY FOR EXPLORA-
TION OF MINIRALS IN DUNGARPUR AND
BANSWARA DISTRICTS OF RAJASTHAN.
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9T Ag TUSS TG g FNF I @IL
F 9 F A Y g9 FT gawar g
WX F #F AT AEAWEF YA | ]
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(11) NEED FOR FINANCIAL ASSISTANCE
FROM BANKS ETC, FOR DEVELOPMENT OF
SMALL SCALE UNITS IN KHERI LAKHIM-
PUR AREA OF U.P,
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